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COP 301/92 dn Magina Mishra

oa 156/91 Vs,
Union of India

Present : Shri 8. L. Madhok for Shri B. $. Mainee,
counsel for the respondents.

Shri D. K. Sharwa for Shri Shyam Moorjani,
counsel for the respondents. :

The res naent“‘ counsel placed for our perusal
the notice dated 5.4.1993 ws,ued to the petitioner
enclosing a copy of the inquiry offﬁ@erfs ronort

zarned  counsel for the petitioner submitted that he

would Tike to verify if this information is corrcct.

We do not consider it necessary to grant time as ther
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o one raason to disbelieve -the  Statement of  the
Clearned  counsel for the respondents aglaWOng with thes

“hotice a copy of the inquiry officer’s report has heen
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gnc70_éd trret—e=—ir=sn shown to us for perusal during

the course of argume nts.  In these nothing survives in

those proceedings. This petition s accordingly
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¢ 6. M. Dhoundiyal ) (V. 5. Malimath J
Membar (&) Chairman
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